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Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government proposes to set up an independent regulator for fixing prices of petroleum products and to provide direct
oil subsidy on LPG cylinder and kerosene to the poor and the middle class categories of the country ; 

(b) if so, the details thereof ; 

(c) the time by which the final decision is likely to be taken in this regard ; and 

(d) the details of subsidy given on kerosene/LPG during the last three years, year-wise and State-wise and details of action taken so
far to check the misuse of subsidy ?

Answer

MINISTER OF STATE IN THE MINISTRY OF PETROLEUM & NATURAL GAS(SHRI DINSHA PATEL ) 

(a) to (c) : Government has set up Petroleum and Natural Gas Regulatory Board (PNGRB) to regulate the refining, processing,
storage, transportation, distribution, marketing and sale of petroleum, petroleum products and natural gas excluding production of
crude oil and natural gas so as to protect the interests of consumers and entities engaged in specified activities relating to petroleum,
petroleum products and natural gas and to ensure uninterrupted and adequate supply of petroleum, petroleum products and natural
gas in all parts of the country and to promote competitive markets and for matters connected therewith or incidental thereto. 

The Petroleum and Natural Gas Regulatory Board (PNGRB) has been set up w.e.f. 1.10.2007 under the PNGRB Act, 2006. 

(d) : Government is providing uniform subsidy on PDS kerosene and domestic LPG under the notified PDS kerosene and domestic
LPG Subsidy Scheme, 2002. The details of subsidy given on kerosene and LPG for the period 2005-06, 2006-07 and 2007-08 are at
Annex I & II. 

In order to check the black marketing of Public Distribution System (PDS) kerosene, the Central Government have made provisio ns
in the Kerosene (Restriction on Use and Fixation of Ceiling Price) Order, 1993, issued under the Essential Commodities Act , 1955,
according to which the dealers cannot sell PDS kerosene at a price higher than the price fixed by the Government or OMCs and that
the PDS kerosene dealers should prominently display stock-cum-price board at the place of business including the place of store at a
conspicuous place. 

Under the Control Orders issued by the Government to prevent diversion and black-marketing of kerosene under the Essential
Commodities Act, 1955, State Governments are empowered to take action against those indulging in black-marketing and other
irregularities. 

With a view to checking diversion of subsidized kerosene and in order to monitor the movement of Tank Trucks transporting
petroleum products, the Government have advised the public sector OMCs for installing Global Positioning System (GPS) based
vehicle tracking system on all the tank trucks. The essential features of the system is that the vehicle carrying PDS SKO is fitted with a
device and can be tracked on real time basis from the time it leaves the supply location and till it reaches the destination. 

To check adulteration in auto fuels, and also to check diversion of subsidized kerosene, Government have also advised OMCs to
introduce marker in adulterants. Public sector OMCs have commenced introduction of marker in kerosene on all India basis with effect
from 1.10.2006. Under the new system, Marker is being put in kerosene in all depots. This system heralds the introduction of world-
class technology to curb and eventually eliminate the menace of adulteration of transportation fuels along the supply chain. With the
marker's presence, adulteration even with very low levels of kerosene can be detected. MS/HSD Control Order, 2005, SKO Control
Order, 1993 and MDG 2005 have been amended for making provision regarding introduction of marker system in Kerosene to check
adulteration. Oil Marketing Companies in the Private sector have also been simultaneously asked to introduce marker in Kerosene as
is being done by Public Sector OMCs. 

In order to stop black marketing of LPG cylinders, the Government has enacted "Liquefied Petroleum Gas (Regulation of Supply and
Distribution) Order, 2000" and formulated "Marketing Discipline Guidelines, 2001" which provides for penal action against LPG
distributors indulging in black marketing of LPG. 



Whenever OMCs receive complaints, these are investigated and if the complaint is established, suitable action is taken against the
LPG distributor(s) in accordance with the provisions of the MDG. MDG provides for following action against the distributor:- 

# Fine of Rs. 20,000 plus the price of LPG diverted at commercial rates for 1st offence. 

# Fine of Rs. 50,000 plus the price of LPG diverted at commercial rates for 2nd offence. 

# Termination of the distributorship for 3rd offence. 

In addition to the action taken by the OMCs, State Governments are empowered under the LPG (Regulation of Supply & Distribution)
Order, 2000 promulgated under the Essential Commodities Act, 1955 to take action against black marketing of domestic LPG.
Similarly, the Weights and Measures Departments of the States / UTs initiate legal action against those LPG distributors found
supplying under-weight LPG cylinders. The State Governments have been alerted from time to time to take steps against the black-
marketing of domestic cylinders for unauthorized usage. 

Government have issued advertisements cautioning the public that use of domestic LPG for non-domestic purposes is illegal,
dangerous and against national interest. Through these advertisements, cooperation of the general public has also been sought to
report any irregularity / malpractice to the OMCs. 

The officials of OMCs carry out checks at distributors' godowns, delivery points, as well as en-route to ensure that no pilferage takes
place. The distributors of OMCs are under strict instructions to check the weight of cylinders at their godowns before delivery, and only
cylinders with the specified weight are to be delivered to the customers. The distributors have also been instructed to ensure that the
seals are verified & shown to the customers at the time of delivery. In case any under-weight cylinder is received by the customer, such
cylinders are replaced with a fresh refill cylinder without any charges levied by the OMCs. 

In order to have a more convenient, easy and effective way to enable the customers to register their complaints for redressal, OMCs
have w.e.f. 02.10.2008 started the service of Toll Free Numbers for complaint registration through call centers.This service is now
available across the country. 
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